3495 Written Answers
(=) afz &, @t g =gt sar
Tt &Y gwar fvady §;

() 5F w41 7 a2 @ & @
orew § 6

() FFTT 7 TS 1 GIT @G,
za wifz 3 7 a1 swaear A F 0

TEWT WA F e wa (o
fan wxo qew) : (F) & (7). feeslt
gfem & st & taa 8 wfgan
wiefas froers #F da v 91 7 )
TG T 54 q4 I JHIAE AT
FC AL TE § | SARE AT FT AATAG |
FHTS &9 F1 qfc 9 F § 9gT &
BIET o1 AT E, Y AN 1 A% GO
IS F1 "wioifar ®1 q0 w9
#F a7 qT & i fzar wmoar | T
firewmtT adi fem mr @y

(%) wo7 g1 A&i 5537

Retiring Age of Teachers

1767. Shri S. C. Jha: Will the Minis-
ter of Education be pleased to state:

(a) the present retiring age limit
for the school teachers; and

(b) whether it is a fact that the
Kothari Education Commission Report
has recommended that the retiring
age limit of school teachers be fixed
at 65?

The Minister of Education (Dr.
Triguna Sen): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-556|
471,

Statehood for Manipur

1768. Shri M. Meghachandra: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Assembly of Manipur and all the
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political parties in Manipur are
demanding for the grant of Statehood
to Manipur; and

(b) if so, the action being taken
by Government in this regard?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) In September,
1866, the Manipur Legislative Assem-
bly passed a resolution to the effect
that full-fledged Statehood be granted
to Manipur.

(b) Government do not propose
any change in the status of this Union
territory,

Centralisation of Services of L.D.C's./
U.D.C’s./Assistants

1769. Shri M, L. Sondhi: Will the
Minister of Home Affairs be pleased
io state:

(a) the number of L.D.C's. Minis-
iry-wise, who have completed
10 years' service in the grade but
have not been promoted to the grade
of UDC,;

(b) the number of L.D.C's. promot-
ed as U.D.C's. during the period
Ministry-wise;

Al
(c) whether it is a fact that in
some cases senior LDCs. could not be
promoted as UDCs. for want of vacan-
cies in that cadre in the Ministry and
as such there is much discontentment
among the employees;

(d) whether such disparity and the
resultant discontentment are due to
the decentralisation of these services;

{e) whether it is also a fact that
such disparity and discontentment are
in existence in the cases of UDCs.,
Assistants, and Section Officers also;

(f) if so, whether Government pro-
pose to centralise these services as
before; and

(g) if not, the reasons therefor?
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The information
is given in the Statement I placed on
the Table of the House. [Placed in
Library. See No. LT-557|67].

(b) Prior to 1-11-62 when the Ser-
vice was decentralised promotions to
the U.D.C's Grade were being made
on an all-Secretariat basis. Stale-
ment IT gives the number of promo-
tions made Ministry-wise after 1-11-62
which is placeq on the Table of the
House. [Placed in Library. See No,
LT—557/67].

(c) to (g). The Central Secretariat
Services were decentralised with a
view to ensuring better personnel
management and better utilisation of
the training and experience received
in each Ministry. After decentralisa-
tion, persons allotted to a cadre can
look forward to promotion only
against vacancies arising in that cadre
and some disparity in the promotion
prospects from cadre to cadre is,
therefore, inevitable. Government
‘have carefully considered the pro-
blems of decentralisation and have
decided that although it has created
some disparity in the opportunities
for promotion in certain cadres, the
balance of advantage would clearly
lie in maintaining the decentralised set
up in the large public inferest. There
is, therefore, no question of recentra-
lising the Services.

Delhi Judicial Service

1770. Shri O. P. Tyagl: Will  the
Minister of Home Affairs be pleased
to state:

(a) whether the rules of the Delhi
Judicial Service have been framed by
the Lt. Governor in consultation with
the Union Public Service Commission
as required under Article 234 of the
Constitution;

(b) how many Officers gave their
option for Delhi Judiclal Service and
what will be or hag been the method
of selection;
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(c) whether in absence of ' Cadre
rules the options have been consider-
ed and if not, how many officers have
been selected and by whom;

(d) the reasons why the selection
Was not done by UP.S.C.; and

. (e) whether there will be a joint
judicial cadre of the subordinate

judiciary of Delhj and Himachal Pra-
desh?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (e). It is pro-
posed to constitute a Delhi and Hima-
chal Pradesh Higher Judicial Service
and a Delhi and Himachal Pradesh
Civil Service (Judicial Branch)., The
former service will comprise posts of
District and Sessions Judge and com-
parable posts. The latter service will
comprise posts of Sub-Judges, Judi-
cial Magistrates and comparable posts.
The draft rules are under preparation
in consultation with the Delhi High
Court,
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